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JUDGMENT &

(Judgment of ‘the Bench oelivered by Hon'ble
Mo Justice J.D Jain, Vice Chairman).

Since in all the above ‘mentioned seven applications

,,filed under Section 19 of the Administrative Tribunals

Act, 1985 (for short the Ukct ) commen questions of law

. and fact are involved, we- are disposing them of by this

common judgment.

The undisputed facts in these cases are
that the Government of Indla, the ‘then Ministry of

:ducation and Social Welfare (Department of . Education)

7 .now re-de51gnated as the Ministry of Human Resource
2 ‘DevelOpment (Department of. Youth Affairs and Sports),
‘ launched a ‘scheme of establishing a Nehru YuVak Kendra C '

: (centre) in every District of the Country w.e.f.

14-11-1972 i Y- the Blrth anniversary of Late Pt.

-cJawahar lal Nehru and the .year 'of the Silver Jubilee

' celebration of the 1ndependence of the Country to enable

the non—student Rural YOuths to act as vanguard in

-the process of develOpment in the rural areas and in

;furtherance of the nationally accepted objectives like

Democracy, Secularism, Indianness, oeif—reliance integrity
and Development of bcientific temper. With that

obJect in view, the Government of India called upon

the State Govermments to recomnend the names ©f
enthusiastic and experienced officers hav1ng an-

aptitude and "back-ground for working of rural activities
for . selectbn for the post of Youth Co-ordinator
whicn waS/ulass—I (gazetted) Central oovernment post. The

pgrocess of selection involved initial assessment and selection




by a Selectien Commi.ttee of high ranking efficers ;

ef theconcerned Stato Government to be f ollwved by

further select:.en by the Gentral Geverment Selection

Cemmittee constituted by the Geverment ef India. The

’ candldates so selecteduand recommended by the. State

level Selection Gommittee and the Central Gwernment '

. Select:.on Comittee were offered appointment to the

posts of Youth Co-ordinaters “on’ deputation basise
Annexure-i\ te “the appliat:wn in Ch 869 of 1987 is

a specimen letter, wh:l.ch was-: likewa.se iSsued to all |

- concerned States for appeintment of the selectedl o

cand:.dates on deputation as Youth Co—m:dinaters in
- ¥
the Nehru Y\.Wak Kendras being set up by 'the Gevernmerrt

of India. As per the Terns andeond:.tiens. _the persons .

lected w-re@e :Lm.tially en deputatien for a peried
of one year an the first instance and their further.
cont;muanoe beyond this peried depended on thei.r '

select:.en 1n censultation with the Unien Public Service o

GComission (for short L ypsCt) after ‘the Becrultment Rules
h'ad been finalised. - Hewever. t appears that the Draft
Rules for recr\iitxnent to the post ‘of Youth Co-ordinator
'\}vere ne{: notn.fled deSp:.te concurrence of the UPSC having
been accorded in 1975 i1 13—9-1980 when the Nh.m.stry
of Education and Culture (Department of Educat:.on)Nehru
Yuvak Kendra (YouthCo-ordinatoer JRucruitment Rules, 1980

(hereinafter referred toLthe'Recrultment Rules ) were published

in the uovernment of Indla -Gazette dated 13th of .September,

7980, A psrusal of the said Rules would shew that the
total number of posts of Youth Co-ordinaters was 255.

It was a General Central Service (Group-A Gazetted Jpost.

e e
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The pexicd of probation as env:.saged was two years

:xand the m-tho d of recruitment was - 'by transfer

on deputation (includ:.ng short térm éontract), failing which

by 'direct recruitment. " The' Rules further provided
that l's‘.ele:ct:i.cm shall be made in & nsultation with the

Cemmission on each occasion. Consultatien with the
: wWas. © .

_._COmmiss ion Lalso necessary while amending/re laxing

_any of the provisions of these rules.' Still later,

the Recruitment Rules were medified vide Notification

cated l:-!th ef Octcber, 1986 called ‘the Ministry ef

- _:ducatien and Culture (Department ‘of Education)Nehru

- - Yuvak Kendra (YouﬁxCe-urdmater) Recruitment (Amendment )
vRul-s 1986. The said Rules came inte ferce en the

date of their publication in the official Gazette. By

h_ way of amendment in the Schedule ‘to the Rules under
column 10 after the exis.ting entries viz.'by transfer

_-on deputat:.on (includmg short term centract) failing

which by direct recruitment the follcwing note was

inserted HS '

"Note s= The suitability o the holders cf
the pcsts of Youth Coordinatcr of Nehru
Yuva Kendra in the. scale of Bs. 700=-1300,
.on the date of notiflcation of these rules,
will be initially assessed by the Union
Public Service Commission and if found
. suitable, they shall be deemed to have been

‘appclnted_'to the post of ‘x’outh‘Coordinatcr

. on regular basis at the jnitial constitution?

OUn the heels of thé Amendment Rules followed
thepuesolution dated 25th of February, 1987 of the Sovt.
of Incia, Mlnistry of Human Fesource Develepment

ich
(Deptt. of Youth Affairs and Sports )Lt%e uovermnt



*the

»Qdecided that kuping in view the growing nud

£ or dovelOping, improving and broad-basing .

f or the youthf in sports :advonturc and nthcr

.‘youth dovelcpment pregrames thoy were' Satisfi,d »
that the / objec"-/'-?C‘\Jld bcst bo achieved’ through

;the establisl’nnont ofa wcll knit organisaticnal .

structure with necessary resourco and flexibility

-and for this purpose an autoncmous socicty undcr

. . the Societies Registratian Ast cf 1860 weuld be.

. the best agoncy. Hence it was rcsolved ta establish

- a, Nohru .Yuva Kendra Sangathan te tako evcr, manage,

. .adm:.nister and run the existing Nchru YuvakKendras. :

."The functions and thc duties of the Sangathan wero '-
'j‘alsc outlined in the said resolutien. Pursuan't to
'.- the: said resolution, foicc hhmo dated 24th of March,
1987 was issue_d to the Youth Co~ordinaters informing them
that the Sangathan would take over the management and
b.édn‘z»inistration of Nehru Yuva- Kendras located in varieus
"districts infpg::egfar;é’:sgr?gaathan would give direction
f or implementation of programmes and activities of
Nehru Yuvi -Kendras keeping in view the Govt. resolution
issued on the subject on 25th of February, 1967. Vide
another letter of even date, the Government of India,
Ministry of Human Reslource» Development (Deptt. of Youth
Affairs and Sports) conveyed the sancticn of the President
to the extension J.n the period of deputation in
respect ofa}éhe existing Youth Go-ordinators upte 30th
. of June, 1987 with the warning that the deputation could

be terminated even before 30th of June, 1987 without
assigning any reasons in public . interest. In another




letter. dated 1.3th of Apr:.l 1987 addressed te
- all Youth Co-ordinators, it was stated that/bangathan
: .would adminlster, supervise, mom.ter and expand etc.
-.the rural yeuth programmes in a phased manner from
_:__1-4—1987 and/the Sangathan was in the process of

. framing e its/ﬁules fer various categories of posts.

It was. explained that the deputation of all Youth o
i} bo-ordlna‘i-_ors had been extended till 30th of June, 1987 !
Xo facrlitate easy transfer of work tot he Sangathan
.., and-also toensure Some continuity in the programmes
- and.activities. . After the Recruitment Rules of the S 4
_4_y_Sangathan were. finalised and approved by the Goverrment, i
- -the. Sangathan, would start functloning as per its rules.
.. . Those Youth Co-ordlnators ) _who were en deputat:.on at
‘that t:.me my. have to opt for absorptien or otherwvise,
i they were w:.lling and with the consent of their
respectlve parent department depend:mg upon the

Sangathan selectlng them through :.ts process of

recruitment. They clarified that the Youth Co—ordinators
on'deput:'ation 7 ?have ‘to revert back if they were not ‘
" gelected” or ‘if they did-not want to- be absorbed on such
* Yerms and conditions as the ‘Nehru-Yuva Kendra Sangathan
‘ "m'j_'é:};tpresc-ribe:';' Feeling aggrieved by the:aforesaid action
" of the “Goverrment of -India, the -d@pplicants have filed T |
“these applications undér Sectién 19 of the Act challenging
"~ the legality and validity of termination of their deputation
" ahd repatriation to their parent-States coupled with the
’warnin'g’.'that“they may or may-not be:selected by the
Sangathan and if selected-they will have to accept the
" terms and conditions of employmerit as’ per Rules of the

Sanigathan. °



- obtalned by the respondents “from time to time with respect

the sanctlon of the President to the extension of the1r
‘term of deputation for a- further peried ‘upte 30th of June,

” 1n the Nehru Yuvak Kendras under the Central Government

=373~

" The contention of the applicants ‘in these
cases is‘that under ‘the relevant provisions contained

in the Fundamental Rules, the peried of probation

' be extended at best by ohe year under special circumstances.

i
1
o
could not exceed three years at ‘a time and it could !
|
Further accerding toe them, approval -of  the UPSC was

to all Youth Co—ordinators appointed ‘'on deputation fer

extensron of their period of deputatlon beyond one year.

Not only that by letter ‘dated Tth ef February, 1977
addressed to all deputationist YOuth Co-ordinators,

1977 beyond the date ‘on whlch they had‘cumpleted 3 years

of thelr term of deputatlon respectively as Youth Ce-ordinators:

Cer till they wére permanently absorbed in the NYK whichever !

event“happened earllerp was conveyed.

The; learned Additlonal Sollcitcr General 5h.Ramaswany
that the ;
has' candidly admitted/last such approval ef the UPSC .

+ . for continuance of these .ad hoc appointmen ts was taken

.. till 30th of June, 1977. Thereafter a preposal was sent

to the UPSC for continuance of these ad hoc appointments

beyond 30-6-1977, but the Commission did not agree to it

~ and insisted on notificatien of the Recruitment Rules.

Hence. the period of .deputation. of the deputatlonists was
extended from t;me-toAtime with the approval of the
Secretary, vepartment of Personnel till 3lst of December,1985,
In the meanwhile, the Department moved a proposal to

exclude the posts of Youth Co=erdinaters

Contd....



frem the purview of the UpSC but the Commission did not
.agree to it,

‘has urged with considcrable vehemance that en the -
v:expiry of the said term, they were deemed to- -have been
takon‘on .;cegul_ar basis. At any ratc, accerding te her,
all the Youth Co-erdinaters wsre agaln called by the
UPSG for 'a persenal talk and a list of the candidates
' (deputaticmist : Youth Cn-erdlnators) was duly ferwarded
: by the UPSC to the Central.Gevernment en the basis eof
‘which letter dated 30th of December, 1985 (copy Annexure ~F
in QA 869 of 1987) was issued te allthe Deputatienist
‘ Youth Ce—-ordinaters by ‘the ‘Gevernment .of. India Ministry
'of Humean Resource Devclepmcnt {Deptt. of Youth Affairs

.and Sperts) ‘Since the sald 1ottcr is the main anchersheet

of the applicants' ‘case, the relevant; pertion thereof

A j_s extracted bele feor ready reference i—

A “As a result of the p‘ersonal talks conducted
with the UPsC, yeur name has beenreco_mended
for appointment ‘to the pest of Youth Ce-ordinater
on depu’t.atlon basis. Accoridingly, 1 am directed
to convey the sanctioen ef the President to your
‘appointment te the post ‘of Youth Ce-~ordinater

on deputatlon basis wee.fe 1.1.1986.

'2'. Your reguiar appeintment to the pest of
Youth Co-ordinator on_dgputation basis will
"initially be fer a period of one year. Hwever,
It can be tefminated even befare completion of
one year in public interest without assigning

any T eason.

* 3, - The terms and conditions of the regulaT

The learned Ceunscl for the applicants Mrs .Shyamrl’:pyu
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deputatien will centinue te be the same
as on which you were initially appeinted

.te t he p'ost' on ddpﬁtat:{an on ad hec basis.

4y XX LXX . %X XX

‘Her XX . XX - XX ) XX

'6. The receipt of this letter should be
‘acknowledged and yeur acceptance ef regular
appéintment on-deputation basis on the terms
“and ‘cenditions contained herein should reach

‘this Department imediatoly 0o .s e oo®

© On the strength ef this lcttcr and the Note below

Rul
* ‘the-amended Bocruitmnt,; it has been fervently canvassed

by the learned’ COunsel for the applicants that they
must be deemed to have been substantively appo:.nted to

the posts of Youth Co-ordinators at the“initial constitution’

It :j.é well settled canon of interpretation of
StatutegStatutory Rules that in determining eitler the

. general object of the leéislatlire, or the meaning of

its language.in any paxjticular passage, & is obvious

that the intention which appears to be most inaccord

with convenience, reason, justice and legal principles
should, in all cases of doubtful significance, be presumed
to be the true one. én :Lntenta.on to produce an unreasonable
result is not bet/oimputed to a statute if there is some

other construction available. #here to apply words
lﬁ;erally would defeat. the obvious intentlon eof ‘the
"legislation' and produce a wholly unreasonable result,

we may do some violence to the words and so achieve

that obvious intention and produce a rational construction.®

"(see Maxwell on The Interpretation of Statutes, 12th Editionm)



The learned Additional Solicitor General
Shri G [Ramaswamy, ‘on the other hand, has with equal
and
ferver, conténded that the appllcants[for that matter

the other deputatiamst Youth Co-ordmators ceuld

not claim substantive appointments tothe posts-of

Youth Co-ordinators on regular basis merely because
of the aforesaid facts namely/letter datéd 30th of
Deécember, 1985 and the Note belew the Amended

" Recruitment Rules. His contention is that.: thr-eughoqt

these years the deputation-of the applicants and cther

" deputationist Youth Co-ordinators was extended frem

time 'to time by the President and under t'he relevant
respe

“rules theéy retained their lien on the/posts held by -

them -~ dn-their-parent departments.. Further
aécbrding to him, the Recrultment Rules, 1980 were
never gw en é ffect to and no appointments were made

to the posts of Youth Co-ordinators pursuant thereto.

As for the Note inserted by tthe Recruitment Amendment

Rules, 1986, he points out that the same envisaged initial

assessment of suitab:.lity of the holde:sg the pOSts

of Youth Ce~ordinator by the UPSC and it wvas only when

2 Youth Co-ordinator was found suitable,he could be

deemed to have been appointed to the pest of Youth
Co-ordinator on regular basis at the initial constitution.
Since the amendment was prospective, the assessment was

to be made by the UPSCa-<fter the same came into force.

However, that was never done. He has further explained

the reasons for 1ntroducing the aforesaid.amendment saying
other
that apaft from the deputationists, about a score of/ Youth

" Co-ordinators had been directly recruited from the very

inception of the Nehru Yuvak Kendra Scheme and they had
béen Acontinuously in service and performing their duties
creditably. Thus the basic idea of the amendment was to

consider those persons also alongwith the deputationists

\
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as there was no prov;sion in the Recrultment Rules

. of 1980 fer direct recruwtment. He has alsc fil=d a

- statement showing that eut ef nearly 118 Youth Cecrdinaters

enly 33 includlng applicants were belng reverted fer the

pareseat and. that all of them Stlll retained their liea

. on. the posts held by them respectively im their parert

departments.

In erder te Substantiate his stand, the

‘{earaed Ad@itional Seliciter General has referred te

Fupdaniental Rules 12-a, 14 and 14-A as alse the

decisiens.ef the Governmerit ef India made thereunder.

" pundemental Rule. 12-A prevides that "Unless in amy case

it be'etherﬁise provided im these”Rules,.a{Government

-servant en SubStantive appeintment te amy permanent pest

acquires a- liemr en-that post-aad_ce;Ses te held any liem
previeusly acquired sn apy, sther pest." Se, the questien

weuld arise whether the applicants have acquired a liem

- : on cenfirmatien/substantive appeintment agsinst the pests

of Yeuth Ceerdinaters.-

F undamental Rule 14(a) lays dewn that
the President shall suspend the llen ef a Gevernment
serv-ant en a permanent pest whlch he holds
substantively if he is appolqteo in a substantive
capacity - (1) te a tenure post etd. and clause (e) of

FR 14 provides that a Government servant’s lien which has

been suspended under clause (a) of the said rule shall

. revive as seon &S h- ceases te held a 11~n en a poest eof the

nature specified in sub-clause (1) or (3) ef that clause,
Further under Fundamental Rule 14, A(a) ehcent as previded ir
clause {c) and (@) eof tha:t rule and Rule 97 a Gevt.servant's

lien en a pest may in ne circumstances ba terminated
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Su-
even with his consent, if the reguest will be to

' Jeave him without a-lien or a suspended lien upon

a permanent post.. In substance, therefore, hi's‘ contention

‘is that the question of the lien & the applicants having
been t-erminated on .the posts held by them respectively

in their parent department;does not arise and as such

. they are liable to be reverted/repatrlated tof:heir

parent departments on the Goverrment of India passing

‘on the work ef Nehru Yuva Kendras totkm Sangathan.

As regards the questlon whethér ‘the apporntmentof a
person is- substantive or- hot, he states that- the f ollewing

‘tests are to be applied in determlnlng the 'status of a

Civil servant concerned--

"(1) The condltlons ‘imposed in the order

"ef appazntment,

@ii) the\cendition, Af: any, 1ncorperated in
- the rules reguTatlng the appointment

. prescrlbing a. period of efficlatien -oT

deputation, and

i;i) -the vacancy against which the appointment
‘has. been made de. whether temporary or

permanent{

By way of answer, he has urged that'ihe offer of
appointment’ issued to the applicants/deput ationists

was not for substantive appOLntment, but their appointment

. was only temporary or ad hoc on deputation basis. Further,

even after selectlon ‘and appointment en deputation te
from a

" another post, a Severnment seTvant/State continues te hold

the lien on his former post until he is confirmed on the

v

lgtter post and acquires a lien on that post. Reliance

T
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in this context has.been placed by him on 3.5, Mghadeviah

Vs. State of Mysore, 1968(2) Mysore Law Journal 34. So

even if the lien of .the applicanis has been suspended
espactive

by thelr/parent departmentaxthe same 1s bognd‘to revive

as and when they return to the parent cadre.

He has also emph351sed that in law there
is at present no post called Youth Co-ordinator under

the Central uoverment for the reasonéthat.

"(a) the temporary Scheme of Nehru Yuvak
-Kendra has_been abollshed by the Central

Government ; and

(b) the sanctions to these posts have not ‘
been renewed beyond 29 2.,1988% '

" He asserts that the;UPSCfs,sanctlon was obtained
upto 1977 and thereafter they were continued with
- {he approval of the Seereﬁary,/Department of Personnel

upto 29-2-1986.

-Oh' a consideration of the matter, however,

ﬁe are not pursuaded'no agree with the arguments

advanced by the learned Additional Soliciter General.

It is for the,simple reason that right from the inception
of the scheme to setup Nehru Yuvak Kendras all over the
- country, the lntentlon of the Soverrmment was to man the
posts by transfer on deputatlon. Needless to say that
tbe"transfer on dewutatlon "is one of the recognised. modes’
of fllllng up the postyin a servxce or a cadre permanently.

: that it was intended

The Recruitment Rules of 1980 do not suggest even remotely /
to create only tempora*y posts of Youth Co-ordinators.
Likewise the amended Recruitment Aules do not envisage that

the posts were/frlled?gn temporary basis. The very concept

of 'initial constitution’ocf the cadre militates agalnst

such an inference. It is common knowledge that the question



- te inordinate delay in framing the Rules.-“ The . fact ttnt the

abserbed in Nehru Yuvak Kendras. Of ceurse.sanctinn for c-ntmuance

of deputatien was, issued from t:une tc ta.me by the Ministry of

All this is indlcativ- of the fact that. the 1ntentlon ef the Go\rt.

~:14 3=

) in a cadre/service
of initial constitutior’'by filling up temperary posts as such .

does not arise. So, we entertzin ne doubt in our mind that
the whole scheme of the Gevernment ef India for establishment

of Nehru Yuvak Kendra was dev'ised to be ecna perm'anent fcoting.

1t is. a dlf;erent thing that the posts of Yauth Ce-ordinaters

numbering ZSas env:.saged in the Recru:.tment Rules vere not :

sanctiened. permanently, but sanction was: being accorded te
from
their continuance /ey year te year. Ine,sald-posts having

contmued for nearly 15 years, it passes one@ .cemprehensien

as to why these were.net made .permanent. It was perhaps due

was to absorb the 3PPJ_:iC?T‘§-S_ and ether Yogpn_ce-grdlnaturs. en i
_deputafion inte a»permanert cadre, 'rather "c‘han »ccntinuing'them en !
purely temporaTy basm on deputatien. Nermally the term cf I

iu B
deputa,tion is.-3 years which:may be-extended Ao 5 years if need be. T

- Thus the yery. fact that- the applicants. and other deputationist-

Youth Coe=ordinators were ..re,t.ai_ngd' on deputatien for a leng peried

. of 5-12 years would ceuntenance the pléa_- of i:he- applicants that the

intention ef the res;&e_ndents -was' to ahsorbe them permanently at tle
finitial censtitutien® in‘ the cadre ef Youth Co-ordinaters.

There was hardly any -occasien for the: Gevermment te extend the
deputation of the applicants and ethers like them for everlO-15

years had it been envisaged that the Nehru Yuvak Kendras
oy

.were to be manned/only temporary hands taken on-
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permanently.- -Still worse fer the respondents v no

- :15 ?—

deputatlon from time to time .'.Lndeed the applicants o

-and ather Youth Ce—ordmators havmg galned

'basn.s as . bef ore, if they were not te be abserbed '

plaus:Lble reason’ - is f orthcoming f or ‘the .amendment

‘introduced -in 1986 provid:.ng f or the’ “initial constitution”
the cadre of

of /the Youth" Co—ordinators, if it was net 1ntended to

put the Nehru Yuvak Kendras on/permanent foeting under o
the Central Government itself. Of course, it would
appear that another linme of thought, which was concurrently
éngaging the attention of some of the top-brass in the
Ministry was to entrust the task of running the Nehru

Yuvak Kendra!to an autonocmous ‘body -1ike the Sangathan
rather than the Government }ctosr?gifnuing with 'ihe s'ame, but
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. that by itself wmld not warrant the conclusion -

- aftér due deliberation. over
o that the Rules wh::.ch har* been framedésuch a long

. Were G 'tdiacd e
,',tlmeLbe thz!‘lmn to

the w:Lnds “lmmedia..ely ) - -, i

S Solic it‘or

" ,"f:the applicants and ather deputationists tew_he_ posts of Youth

' "Ce-ordinators for a period prescr:rbed :m the Recru:.tment

- ',‘"Rules (v:.de letter dated- 28th of November, : 985 addressed to ‘

“the’ Secretary, Govt . -of Indla, Department of Youth Affairs &
“Sports)e "It would have-been maklng a mockery of the whole
o process "if the UPSC ‘were, t0’ unoertake the exercise of
'mterview:.ng and accordmg approval in respect of those
“ glready interviewed and’ approved by them over - aga:.n. So,
nothing will turn on the mére use ‘of the word "will® L ;
in the said Note, Indeed, the’ deputatlon of the applicants
ana other"deputationists had already been regularised
' purusant te che recomendetlons of “the UPSC vide :»spondents

letter dated 30th ef’ “December, 1983, as: ‘noticed above.



':'temporary basis to a 'tomporary post il a particular temporary

‘Schemo under the CQntral Govt. HOwever, cvan assumiug that the

appointments were on permanent basis to pemanent posts, ‘the S

. facts of .the cases’ would 1ead to the position that the posts i :

have themselves becn abolished and the applicanta viz. both
deputatidm-ists as: well as d:.rect recruits have n-o right to
these posts, which do not, : :Ln law, exist,. It is no doubt true ‘
that, as ob:erved by the Oonstitution Bench of the Supreme

Court in M. Ramanatha Pillai Vs, The State of Kemla and another

1973(2) SCC 650, "the power to create or abolish a post is mot ,
related to the doctrine of pleasure, It is a matter of Govt.

policy. EVery soverign Government has this power in the
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interest and necessity of internal administration.
The création or abolition of post is dictated by
Policy dec151on, exigenCies of c1rcumstances and

administrative necessity. Thelireatlon,/contlnuance
a

“and the abolition -of -post’are/decided. by the Government

" of the State.'
-Court in the aforesaid case that 'the abolition ef

: 1s not dismissal'er removal ‘within the meaning ef

K 'fin the ‘interest’ ‘of administration and general public..

The power to abollsh any civil post is inherent in

every soverelgn uovernment and this pewer is. @ policy

. Adecision exercised by the executlve *it being necessary

,for the prOper functloning and 1nternal administration

t'was further observed by the Supreme .

vpost may have the consequence of terminatlon 6f

Artlcle 3ll of ‘the Canstltutlon. The abolltion of

Court 1n ; .] ngggn Vs.

ot'a personal penalty agalnst the Government

SCC 273 and T, Vegkitgreddx Vs. State-.of Agdh;g _Pradesh,

 &985)3 SCu '168. 1In the f ormer case, it was ruled that

the power to abollsh 'a ¢ivil post is ‘inherent in the

right ‘to create it The Govermmerit has always the power,

subgect of course, to the constitutional provisionms, to
reorganise a oepartment to provide efficiency and bring

about economy. Whether or not a post: should be retained

or abolished is essentlally a matter of policy decismon.

_But_ the dec1sion sbould be taken in good fath and the

action to abollsh a post shonld not be just a pretence
taken to get rid of an inconvenient incumbent. The
law is well settled that whethe a post should be retained

or abolished is essentially a matter for the Government

,,;‘O
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to decide. As leng as sudx( decision ef the '

) - comvert the ?stabh.sment tothat extent into an autoremous

body viz. the Sangathan. Any—how we are mere concerned
with the consequences Which ) -"lew from discontinwnce
of the’ posts of Youth Co—erdinaters under the uentral
Government with effect from Ist of Nhrch. 1988.

The learned Additional Soliciter Gereral has
: canvassed with considerable foi‘ce that after the

abolltn.on, the Government was under no obligat:.on

- . . B et
e e e e - . . -
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legal or otherwise to proVide alterhative jebs
to the Youth vo-ordlnators and it was optlonal,
thh them el»her to’ reverttc'their :espective

wstill had @ lien

parent departments,

ﬁr to 301n ’_ eservic s-Youth&;e-erdinaters

in the Sangathan 1f they 'r'any one'. of theﬂﬁe

! duly selected by the Sa gathan on the terms and

e Sangathan itself _Agverting

' to the observatlons made by the’ Supreme Court in

‘acts of ﬁhe:presentycase.

Oh bestowing our careful;.hought and

T con51deration on the peculiar facts and c1rcumstances

of these cases, ‘we are of the opinion that even: though

technlcally speaklng the learned Addltlonal Sollczter

General may be right in’ taking shelter under S this S
legal proposltlon, but the.stand of the respondents
‘can by no stretch of reas.nlng or sense of}fair-play

l be termed as just and equitable. It bears repetition

" that theuso—Called deputation Of the_applicants~and other

Youth Co-ordinaters was unduly prot;aceed‘fromt.he normal

-period of 3-5 years to 10-12 years and an expectation

was generated in them that on the finalisation of the
Recruitment. Rules, they would'be.absorbeé in the cadre
of Youth Coaordinétors. The words %till youare permanently

absorbed in the Nehru Yuvzk Kendra® eppearing in the

letter dated Tth of February, 1977 are very significant




.ti Government has tried to draw a istinctlon betweenb>‘l o ‘
ad hoc deuutation and regular deputation.: If ad hoc . : L
'deputation could have lasted for 10-12 years. lt
iwould be pre-post-rous to suggest that the . o ;
‘regular deputation would suffer £romi the same infirmity ' E
as*;a hoc ‘deputation. Cbncept;ually both the expressions g
'ad'hoc deputation’ and‘“rgguiar‘deputation" cannot be '
synoﬁynéus Obviously, the teim- .. "regular deputation” was
used to connote their abSorptioh in the cadre of Youth
Co-ordinators by follewing a recogniseavmode of recruitment.

As for the fact that the.posis of YOuth_Coordinarors
bwere still described as temnorary in letter

dated_ 24th of March , 1987 and their continuance




. concerned authority t

B S anali

SiDCtiGﬂed uptil 29th of February, ‘1.988,suff.ice it to
say that in service Jargon a post continues to be termed
as temporary ‘even though ‘it is continued ffer a lcng
per:.ed say .10 or 15 years ‘ gohtrary te .the express

instructions ef uevernment :.tself"'a.n thls behalf. .

' Accord:.ng to. the -sald. instructions, 8@5 ef the

temporary posts in the: permanent departments which

* ‘have been ine xistence f.or-a- peried of net less than

three years/be converted inte. permanem: ones. Even in

.,_"en-permanent departments, such | ias the De;n rtment of

'1ndef in::.tely. The - directlons ; urther -m’,éndate’ .the

' permanent ones in the 1:.ght of the instructions mentioned

above and the: Mim.str:.es/Departments may also -ensure

_that no temporary ‘pests which qualify/conversion inte

pei‘manent ones are continued as temporary. in er under 2

Mm:.stry/Departmentand all. posts so converted are utllised
irmiediately for confirmetion of eligible temporaly employees.
(See Swamy.'s Complete Manual on. Establishment and
Administration page 254). Thus .the niere 'fact that the
respondents did riot ‘take any.action fer cenverting temporary
po.s'tsi irto permanent posts in time would not detract from the
conclusmn that the’ Caore of Youth Co-ordlmtors was to
cons:x.st of permanent posts, rather than t.emporary posts.

It is indeed extraordinary to visualise 'initial
totlll

- constitution® in the case of & Cadre/compirising

‘temporary posts. Further the £ act that the applicants

may still have lien on the posts held by them in their

ettt tpree e e v % 8=

&
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respective parent Departments would not ‘be of‘much cdnsequencé:

' inasmuch ‘as by servinc thc Govt. of India for. long yearé ran‘ging

\from 5—12 , they havc virtually lost thair moorings inrtheir

Mepe;tmnnts. To £6ras: them to mvert“to:the -posts - i their

- ’the party making it and he ﬁould not be entltlod o go back upon -
ix, 4f it would be imquitable o allow him o do so, having '
'regard 46 the dealings which hav~e takcn place between the
-parties. The doctrine of pramissory estonpel is not limlted in

- its application only to defence but it can also be found a cause

of action. This doctrine is- applicable against the Governnant
in the ex-ercise of 1ts governmental, pdpllc or executive
functions and the doctine of executive necessity or\freedam of
futurelexecutive action cannot be invoked to defeat the
zpplicability of thié doctrine,” The said doctrine was applied
by the Supreme Court in its earlier decision in Surya Narain

vadav vs. Bihar State Electricity Board and Others - (1983) 3

SCC 38 in which case it was held that .the employees (trainee

Engineers in the said case) formed a special class and very
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peculiar circumstances warranted a defin-itely special treatment‘

o in regard to them. It was further obsa:cved that a Publ:.c Body

Lds: not exempt from liability to carry out its obligation

A-larising out of representations made l;y it relying 1 pon which a

'it is to be: riﬁsnced by t’ne e:sovt. of India on, 'meet the deficit'
@0!%

“basis’ and for: this purpose funds will be provided by the Govt. s

b

as Grant-in-Aid. Further, Rules and, Regulations to be framed by
“the: Sangathan for the conduct of its b usiness and the
‘management of its affairs are subject to the approval ‘of the
Govt, of . India Last, hut note the least, even thouch it is
‘registered-as .a Socity under the Societies Recistration Act of
1860, its. BOard of Governors inter alia comprises the Minister
of State, Incharge of Youth Affairs and, Sports (Ex-o-.ficio )
g Chairman), &wo ‘Menbers. -of - Parliament, Lok Sabha nominated by -
the' GovVte, and one Member. of Parliament, Ra;ya Sabha etc.

Thus, "thers can be no room for doubt thafj:angathan is an

“'instrumentalitg of the State and the sple aim of establishing

:
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" including pay and allowances duly ensurod and safeguarded
by maklng appropr1a+e Rules about the terms and conditions

N of the Youth Co-ordinators etc by the Sangathan, ObViously !

,simpliciur in asmuch ‘as not’ only the scheme of KHehru Yuva

—3243-

the same 18 to carry on the scheme o0f Nehru Yuva Kendras from
the point it is being entrusted to the Sangathan for management,

administration and running the existing Nehru Yuvak Kendras.

chce, ic ié highly unjust and imegquitous 'on the part of the

aespoadents to wash their hamds off the applicamts i,e, the
'd-puta’tioniati - Youth- Goordimtors, who have rendered valuabln T

serv-ice for over 5-12 ytars,,ii ‘this arbitrary mamser, Since o

~’ch- 1nntitutien of )hhru Yuva Kendras as well as the posts of |

th Coordinators are being continued, although by conversion
of ﬂxe Govt. Esta‘blishuqmto?autoaomous body, 1t would have
been just, proper and egquitable on the ‘part of the respondents !

to nnsure that the services of the Youth Co-ordinators and

the valuable expcriencc gaincd by tham over the years in this

special field.were ptilised and their service condltions

it is not a case of abolition of posts of Youth CO-ordinators.

KeBdra but also the postsof Youth Co—crdinators st111 ;

subs:.st - the only difference being that instead of the
or -the State
Govt, sitself running it, it is being xum, monitored and

. admini_stered by its Instmmntality. Tt may be pertinent to

potice here that vide letter dated 24th March,1987 sanction
of the President of India was conveyed to the contimiance
of 311 postsof Youth Ce-drdinators uptill 29.2.88 but

the actuai. nurber of Youth Co-ordinators in position as

on 36.6.87 was much less.

Significantly, the resolution dated 25th February,

" 3987 in terms recognises that the scheme of Nehru Yuva

Kendras for each district started in 1972 was found to be

vary useful in initiatino and formulating programmes to

involve the rural youth, who do not have otherwise oprortunities
for participstion in programmes of self, social and national
dev-elopment and that the implementation of the scheme of Nehru

vuva . Kendras has broucht out the successful role, which can

4w



be nlayed hy the Kendras in the pa:ocess ,of social transformation

4n - rural areas and in preserving, promoting,t-and developmc o

vt wm Bl a8 e dar et e ke o ou S

L

: -.‘:cOnditions includ ing’ lower (scale of ray &

arguments of the respondents that ahaorption of fJxe ‘applicantq

/ i
in Nehru Yuva Kendra sanczathan is a separate issue and that theyrté
i

' 2y

i ... answ-r:mo respondent have nothinc to do, in this regard :l.s

totally misconceived and untenable. we are. therefore, constrained

to ‘cbsexve that this act:Lon ‘on the part of the respondents ‘,
1, __ “ amounts +6 arbitrary and colourful exerc:.se of r.ower. It would ,
- appear that they have tried t0 do ind:l.rectlv what thev could*:not L
do directly by 1etting down and shqtinq off the Youth CoordinatorS,
rather unceremonienaly even though on their own show:l.ng they have
rendered really useful and admirable work in bringina about social
. awareness and energising the rural. youth etc.This, to our mind,
. would constitute infraction of Art.14 and 16 of the Constitution.
Tt is well settled by a long catena of judgments of '
highest Court of the country th_atk"Artic:l‘e} 14 strikes at
arbitrariness in State action, whether .it be of the
Legislature or of the executive or of &n-authority under

e - - [, PO - - . R



(3263~

Article 12, because any- actlon that is- arb:l.trary '

'3 »must necessarily 1nvolve the negation i equality

and arbitrar:.ness are sworn enemies;' one: belengs to -

'the rule of law in:a: reptn)lic wm.le the other tathe

whim and caprice ef -an absolute,monarch. Reference

‘in this context be alse made to ~.other Gonstitution

DMJL
SCC 722, ] Menaka nggg; Vs.Upiop of Ipdia, 1978(1) ST 248

i
i
|
!
,
i
i
|
i
4
H
1
1

|

|

Bench decisionsin Alay Hasia Vs. Muiib Sehravardi, 1981(1) !
{

i

bes,%idki H Ka;ga Vs. Proﬁe‘ct-and Eguipment Gorp orgtion of

India Ltd.,(i984) 3 SCC 316. In Menaka Gandhi case, itwas

.observed that %Article 14 s“§r_5.kes at arbitrariness in

State action ané ensures fairnmess and equality of treatment”

these
On the facts and.circumstances of %xg/ cases,

thereforé, we are constrained 'to hold that the order

[



" 1n its present form and suitable dlrecta.ons to ensure

Justlce to the applicants have to be made. _ -

QA 8760f 1987 was formerly employed in the Department 3

" of Education,

{copy Annexure A= thereln) and she has contmued to

their .
uovernment 1n ‘kim/letter .

Ahad COme out several_years age. Hence the 1mpugned”_"

order dated 13th of Apr:.l 1987 has to be quashed

Shmt. Suraksha Markande, appllcant in s i
‘Delhi Admlnlstra'tion and she was selected

for 5nd"appoint-ed to the post. of Youth Co-ordinater

on oeputatlon vide letter -dated 18th of February,l976
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work as a Youth Ce-ordinater ¢antinuocusly since

" then in a Nehru Yuvak Kendra. -She seught permlssion
to file the appllca’cion sn behalf of all sther hintlarly )

situatéd Youth Co-ordmators.&virg regard t. ca-m-n
questiens of law and fact inv.lved in the cases of all
of them, the requisite permission was granted ‘3;0 her

by Court Ne.l ef the Principal Bench vide erder dated

‘301:11 of June, 1 1987 te sue in a represcntative capacity.
" .Subsequently, a Rev:.ew Applicatien was filed by the

respondents feor recalling the said erder. Howeuer, ) .
rejecting ‘the Review Applicatim the Court.Neol of the
Principal Berch wpheld the aferesaid erder vide- its‘

detailed erder dated gth ef Scptembex;. 1988. Sa, the

directions in.'mg mad. in this judgment “being general

in nature, shall gevern tha cases of all tho Yeuth

Co~ordinators, uhose services have .been teminated

: wee f. 30th of June, 1987 pursuant te erders dated
" 24th ef March, 1987 and 13th ef April, 1987 ef the

respondents.

It was brought te our netice that fhe lien

~of Shri R.R, Sharma, appiicant in QA 869 ef 1987

has also been terminated and the decisien communicated

to him by Assistant Directer ef Education (Basic ),Bareilly :

vide letter dated 1-8-1987, a copy-ef which has been
placed en record. -
of this letter has been controverted by the respondents,
but apparently without verifying tle same from the concer

authority. In case the lien of the applicant in his

The genuineness and authenticity

ned

parent department has been actually determined, his whole

career will be virtually Tuined by the impugned order.
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%
.'Side) and carrled the pay scale of Fso 1200-1700. Thereupon, \ !

et D Ak b i o s

¥: mer Secondary Schaol D;mg. D:Lstt

'<whid1 was ‘as pest :Ln H.E: S. Class-II (School and Inspect:.on /{

.the appl;\.cant wrote a letter dated 30th of July, 1985 to

_the Cemnissioner & becretary to the Government -of - Haryana

Lducet:.on Depa rtment that ‘the Under Secretary, Youth
Serv:.ees-I Department of Youth Affalrs & Sports, Govt. i

ef India be int:unated about his premotion erder, SO ttnt .

they might be able to make alternative arrangement for

relieving h:Lm. He also represented to the Under Secretary, K

Youth Services-I that in view of his promotion and posting

et v e PV SRE SRR
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as Principal in Senior Secendary School at Ding,

arrangernent be'made 'to' relieve him from his assigrment

Jas a Youth Co—ordlnator so as to enable ‘him to JQin the new

:post. Hewever, he ) also A‘*stated ‘in: the sa:l.d letter
- farthsr

"that in casé his services were/required . there i.e.
~MHehru Yuvak Kendra, the Secretary tot'he Govermment of

,'“1aryana, Education Department be requested accordingly.

A sim:.lar letter was addressed by thé

Commissioner and Secretary to Government Haryana Educaticon
: Department to the Under Secretary, Youth Services-I
-Deptt. of Youth Affairs and Sports th. cf India.
,However, the applicant was not relieved with the result
~that the Haryana Government canoelled the order of -his
. .prometien te H. E S—urade—-II on the ground that he :
- failed te jein duty as Principal th Senior Secondary,
~ Schoel despite several d:.rectives frem the uovernment
vide erder- ‘dated 4—6—1987. .% ill luck would have it,

L he was ~g1venimarching erder by the reSpondents vide

impugned .erder w.e.f. 30th of June, 1987, Naturally,

' therefeoré, he feels l:l_terallly ditch./%y_ the res pondents .

Pert:m‘ntly, lt may be noticed that vide -

) subsequent order dated 29-8—1988 of the 1J:’l.rector of

been
School Education Hanjara, he hastosted as District

Math Spec:.allst (D, M.S) in the office eof District

_ Edumt:.on Officer, which is obv:.ously a lower post

than the one to whlch he had been prm:oted and was
equiyalent_to thatof Lecturer in a School uadre. The
only explanatlon by. the re‘spondents ls that they had
vide letter dated 17-10-1985 requested the State Govt.
that ' it was not _pessible in the puhlic interest te
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Cun

'promoted and h:.s pay in’ 3
s —1otiona11y, so that 'heA

o 'fixat:.on on ’é

, continue his deputation uptil 3151:

of 1987. 'I’he AppliCamt Dr.: . .Agga.
a YOuth Ceo:cdinator on selection by the Govt. of India as ‘:

:.a dcputationist with off-ct from 27.-;'

-3l -

to repatriate thc Apnllcant at that stage and he might

' be uiv- en proforma promotion w1th effect from the date

- from which his :!.:mnediate jun:.or in the grade had been

gl en- the benefit OF pay f

‘,deputation post. Dn 1:h '1pt of the AsaidA

1etter, t‘no State Government permit ed the Appl:.cant to :-

ember, 1986 in

h public interest. Howev er, - -the Applicant did rot take up

Dr. M 'P.quarwal Vs.'“mion of IndiaA A N0.574

1_, joined serv:.ce as

.1973 and has centinuod

to serv. as a Youth 000rdimator since theu continuously.

mrtz.nently, ’he successfully completed COmnon—waalth

Youth Programme at Asia Pacific Centre, Bancladesh in May,

1985 That was a Regional cOurse for trainmg of Youth Work

v -

'rramers A photostat cepy of the CGrtificate has been

placed on record This is only to show that as a YOuth

eoordiraator, _he has acqulred speclal knowledge about the ’

‘affairs of the Rural: Youth etc. for develorment of

Self and Social uplift etc, His case is at par with other

Applicants. The only stand taken by the Respondents is that

his suitebility had been assessed by the UFSC for appointrment
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on dsputation 4w .accordance with the R.ecruitmtnt Rulos
of 1980 and not for permament abserption in terms of

Amendmtnt Recruitmant Rulos 1986 In fact, the Amendmmt

b "Rccruiﬂmnt Rul.s @f 1986 bavo not bccn given effect

e to :Ln viow af the fact' hat an autoaomous Organisation

’ :called the' Nehru«Yuvak Kandra Sangathu has beon cstablished

to takz ovtr, managt, adminlstcr “and evaluatc the Nehru

. Yuva Kendras. Since we haVe ;already d olt upon this

- aspect ef the matter at considerable length we .noed not

gain. It may, howaver, ‘e portiaent

‘ ."'dated ‘BeSe 1988 in Mrs. Suraksha Markandc ' case. this :
", case hag- ‘bcen transferred to th. Princxpal Bcnch. He t®o

'joined service as a- Youth Coordimator on deputation in Hay,

1976. He was formerly: employed as a Publ:u.c Relation

. O:Eficer in the Department of Small Scalc Industries, U.Pe

His case isg absolutely similar to those of other Appllcants.

Howev,e'r, it wmay Dbe mentioncd that his term of ‘demutation

 was extended up to 30th Ju.ne, 1988 vide order dated 26th

June, 1987. The said ordcr was in respect of 24 Youth

Ceoordinrators in all. Anyhow, this Applicant . too/entitled

~ to the same relief as others mentioned abov-e.

S . M.Mehta Vs. Urion of maia etc. - OA No. :960 of 1987,

Tn OA No. 1960 of 1987, there are as many as 13
Applicants who were appointed as Youth Coordinators on
deputation. Of these, npplicants S.M.Mehta, S.N,Acharye,

T.C.Jain, K.K.HaTdk ,M.R.Shastri, DN.AIya, N.C.Joshi,
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.N.Tiwari and Sudha Shankar Pandty joined se.rv:!.ce as

Youth COOrdinators on different dates during the yoars

to. the same relief

27 5. 1987 and T 1986, ‘respectivel + So. "ti{é' \l;ﬁésiién.'of’

e /Shri H.C.Chopra and H c.s Rautella, Appllcants 5 and 8‘-‘-
belng deemed to have been app01nted to the post of - f‘- %n

. Youth COordinators on regular bass at the 1nitial

constitution does not arise at all, ‘the Amendment Recrultment H

Rules having come 1nto force much earller viz, 13'10.1986.
) _ o : ' "(F.L.Rawal) _
. tu S As seen above, Aleicant No. 13/jo;ned service ]

e as a -Youth Coordinatpr on 2nd July, 1986, Obviously, it
was in accordance thh the Recruitment Rules of 1980,
Technically sPeak ng, therefore, he was holdlnc the post of
Youth Coordinator_on the date when the Amendment Recruitment
Rules came into force and thersfor= by virtue of the

lncal f*cu-on eﬁbod*ed in th- Note under .Colurmm NO. 10

. - B . . H - R ORI et g
S SV SEPRTEE of
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# In other words. whether the exlstino terms :and conditions H
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of t‘he Recruitment Rules, he -would pe deemsd to have .b'een
appointed to the post of Youth Ooordmator on regular
bas:Ls at tho initial constitution. ‘Needless to say that

- the expression ‘holders of t"\e posts will: embrace ~within’

its :Eola alllthose persons w‘ho were actually worklng on the

uth coordmators. Even the, period of deputationf

will “mo’ matter because the’ aforesaid rqote does: not

contemplate any such restriction ‘or 1imitation.” EVen the S

fact that he ‘had rot been appo:.nted on recmlar basis or

as “Youth tor An: »elsangathan on QXZLS_ ‘ing terms

: 'and conditions of “his serVicc in the Central Govemment.

'of the Applicant as on "13.6, 1987 ought to be protected or
not, dnce it :is held that the posis of Youth coordinators

have been abolished pursuant to the 'ool icy decision dated ,

125,2,1987 » On bestowing our - careful thoucrht and consideration
on: the natter, we are of the view “that there are no ' .
equlties in favour of the sald Applicant which will persuade
us to eguate his case ‘with that of other Applicants like

. Smt. Suraksha Markande, ReR.Sharma and Attar Sing‘h who had
rendered nearly 10 to 12 yeérs of service by the time their

deputation was terminatedl by the Respondents vide impugned



Lo . e=35=-' )

: ""that for a

" Kums Mahasweta S.. Va:.daya, Vysas Vindrai Mathurdas,

T

* arders with ‘affect £rom 30.6. 198'7. Tt bears repetiuon o

es, they had severed their

11 intents ‘and ..purpos

't‘g;C_. :

Therc ‘are six applicants in this case namely \"

'Pazmar Narotam Lav_'jd_bhai {N. L. Parmax:), Jcshiara Rajesh R.,

'-Ranjitsinh Panwar and Sharma G:Lan Prakash. All of tham were -

*Cremmétly - T the State ef Gujrat

"and they’ were apoo:.nted as. Youth, Ceordinators in the Nehru

Yuvé Kendras en deputatlon basis dur:.ng the paried 1976:1980.

Since "applicants 5 and 6 are stated to have already beer

’ répatriated to -their parent, State, wWe are ROW copcemed

with enly first feur applicants..

¥m. Mahasweta S. Vaid.ya and Vyas Vindra::. Ma*hurdas

PN




B Rajesh R., applicants 1 and 2 Joined aerv:l.c. as .Youth

appl:.cants 3 and 4 j@ined service as Youth Oeordinators

”~_'on deputation in- July, 1976 whereas NoLs Paz:mar anﬂ Joshiara

: ’Departmnts vidz impugaed ’orﬁarso

It may be partinent te mention .hem that +the

learne=d Additienal Solic:.tor General gave an assumnce

at the Bar that Se- far as. the, dlrect r-cruits are- concemcd

whose number is abeut 20 enly, ‘the Respsndents. )
undertake ‘the respensibility to ‘ersure their absorption
in the Sangatbal ard. pro,tect:.ng tha_:il.r‘ preseat

terms znd cerditiens of service including emsluments. If
that be se, it is.net coemprehensible why the same

assurance camnot be extended by the Respendents with

" regard te the deputatisrist Yeuth Ceerdinators. The



‘.of the Youth c:o-erﬂinators who, 'had put in five or’

the. rcspondents shall ‘ensure. and guarantee to those o

more years of . service upbo 30.6. 8'7, mployment in ‘the

Nshru Yuva Kendra sangathan, i:E they so choose

':as Youth Cco-ordindtors on the «ex:.st:mu terms .

and conditions of their service including pay and
other emoluments +o which they were entitled as on . .
30.6.87 or on a subsequent date when they are so

absorbed by the Sangathan. It shall, however, be open
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te the respendents te repatriate these ef the Yeuth
Ceerdinaters, whe want te be repatriated te their
.rcspective parent departments 'ef their ewn free will',
previded thelr liem im ‘the State Geverameamt has met yat
Teen, termilated. The absorpt:ion of the applimts shall be

"Ist ceme first zurv-" basis i.e. strictly imn accerdamce
with their continueus lengtk of service as Youth

Cooraiutors .

-(-iv) 711l the respeadeats are ablc te get the apphcants suitably
abserbed im the Sangathal protecting their pressnt
cenditiens of service and emeluments, they shall retaim
the serviccs of the applicants with them on tho existing

terms and conditicns of course, it shall b& epen te the

rae.pondents to utilisa their services sa any cthc: pest
of equal status- and mY salc. ) ‘
(v) As fer applicants s/shri s C.Ci&;pn amd H.C.S Rautclla, “
- Nes. 5 and 8 i OA Ne. 960 of 1937, ‘they cammet-be gramted |
the abeve reli.f for the reasons alreadv stated. Hence ‘
OA Ne. 360 ef 1987 is dismissod te that extent.
‘(v:'L‘) Prayer of Shri s Je AR Rawal, applicant He. 13 in the : !
' aferssaid OA Ne. 960 ‘of 1987 tes is allewed previded his
1ien’ en the pest held by him in hls parent Department !

has already beea termimated, but met etherwise,

The respendeats shall cemply with sur erder as
e‘xpediti‘ouslyh as pessible but net later than six menths frem

teday., Hewever, me erder is made as te cests.

S eode
.M———’-‘-——-ﬁ"‘ e & P L :
(Kaushal Kumar) (TDoJain) ,

Admin-istrative Member . . . Vice=Chgfirman

March 10, 1989, ’ !

SBRROLFIED TO BE TRUE CUE.

Sece o "
Meatr«l Administiative Trlbdnal
naipal Benck, fanidkor Houre
) . S S



